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Separate paging is given to this Pad in order that it may 

PART IV 
Acts of Gujarat Legislafure and Ordinances promulgated and Regulations made 

by the Governor 

The followiug Act of the Gojarat Lcgidature, having been nsscnted to by 
the Govenlor on the 30th October 1968 is llerel~y published for general 
inforr~lation. 

SUUANT $1. VIDYAltTHI, 
Ser:retsry to the Govertllne~~t of Gujarat, 

Legal Department. 

GUJARATLACT NO. 20 OF 1968. 

[First publisheti after having receivcrl the axqent of the Governor in the 
"Gujarat Gorertunewt Cnzelle" on the 6th November 19G81. 

At1 Act filrther to mnenti the Honlbay Electricity Duty Act, 1958 for certairl 

purpsca. 

It is hereby enacted in the Nineteenth Year of the Rep~jblic of India as 
foliows : - 

$; 

I. ( I )  This Act may be called the Bombay Electricity Duty (Amendment) A ~ t , ~ h , , ~  $;uR 
1968. nnd 

coltlnleilce. 

(2) Ij shall come into force on such date as the State Government may, by noti- ment. 
ficat~on 111 the Oficiul Gazette, appoint. 

$,& 
B O ~ .  2, In section 2 of the Bombay Electricity Duty Act, 1958 (hereinafter r c f e r r e d ~ , ~ , d , , ~ ~  
XLof to as "the principal Act3'),- of scction 2 
1068. of Born. XL 

of 1968. 
I29 

N-Extra49 (Lino) 



( I )  for clause (a), the following shall be substituted, namely : - 

"(a) "consumer" means any person who is supplied with energy on pay- 
ment of charges or otherwise by a licensee or by any other person who gene- 
rates energy and includes- 

( i )  a licensee in relation to energy either generated by himself or supplied 
by any other licensee. 

(i i)  any other person in relation to ellergy generated by himself, 

and used by such licensee or person for any purpose excluding that of 
construction, maintenance or operation oE his generating, transmitting or 
distributing system but including oRicc, commercial or residential purpose 
connected with such system; 

and the word "consume" with its grammatical variations and cognate cx- 
pressions shaIl be constn~ed accordingly;" 

(2) after clause (c) the folIowing clause shall be inserted, namely:- 

"(cc) "premises used by an industrial undertaking for industrial purpose" 
means premises used by such undertaking for any purpose other than the 
purpose of residence, commerce, office, sports, dub, library, canteen or such 
other purpose as the State Government may, by notification in  the Oficinl 
Gazette, specify;". 

~l i l l end l l~ tnt  3- In section 3 of the pri~lcipal Act- 
of ~ c c t i o n  3 
of Uoin. XI, (A) in sub-section (2),- 
uf 1058. 

( I )  for clause (i), the following clauses sha11 be substituted, namcly : - 

"(0 by the Government of Gujarat (save in respect of prerniscs used for 
residential purposes); 

(ill) by or in respect of any municipal cor porsttion, municipality, local 
board, notif ed area committee, cantonment board or panchay at constituted 
under any law for the time being in force in the State for the purpose of, or 
i n  respect of, public street lighting, public water works (including hcadworks 
and other auxiliary water supply works and pumps used for the purpose), 
public gardens including zoos, public museums or system of public scwers or 
drains;"; 

(2) clause (iq shaH be deleted; 

(3) in clause (ii~), the following shall be atldcd at the end, namely :- 

"(save in respect of premises used for residential purposes)": 

(4) in clause (vi), the brackets and words "(other than residential or office 
purposes)" shall be deleted; 

(5)  for clause (vi i ) ,  the following shalI be substituled, namely: - 

" ( v i i )  for motive power and lighting in respect of premises used by an 
Industrial undertaking for industrial purpsc, until the expiry of the following 

period, that is to say:- 

(a) in the case of an industrial undertaking which generatcs energy for its 
own use, ten years from thc date of the commencement of the Bombay 
Electricity Duty (Gujarat Second Amendment) Act, 196 1 (hereinafter referred c: -. 
to as "the cornmcncerne~~t dare") or the date of starting the generation of3:if 
such energy, whichever is later; 1961. 
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(b) in the case of a new industrial undertaking established on or--after 
1st May. 1960, which does not generate energy for its own use, five years 
from the commencement date or the date on which the industrial under. 
taking commences for the first time manufacture or production of goods, 
whichever is later : 

Provided that rlo industrial undertaking shall be entitled to exemption 
from payment of electricity duty under this clause, unless it has obtained 
a certificate regarding eligibility for such exemption in prescribed form by 
making an application therefor in prescribed form and within prescribed 
period to such officer as the Statc Government may, by notification in the 
Oflicial Gr~zette, specify. 

Explanntiu~z ].--For the purposes of clause (vii)-  

(9 "an industrial undertaking" means an industrial undertaking which 
manufactures or produces goods for sale or use in the manufacture or 
production of other goods but does not include an utldertaking which 
manufactures or produccs any kind of food a11d drinks, meant ordinarily 
fox consunlption on the prcmises of tl~c undertaking; and 

(it) "a ~icw industrial undertaki~~g" means any such industrial undertaking 
which- 

(11) is not forn~cd by the splitting up or the reconstruction of a business 
or u~idcrtaking already in existence in the State; or 

( b )  is not formed by transfer to a new business or nmlerfaking of a 
building, machinery or plant previously used in the Statc for any jndus- 
trial purpose, of such value in relation to total investments, as the Slste 
Government may, by notification it1 the Officinl Gazette, specify; or 

(c) is not an expalision of the existing business or undertaking in 
the State. 

Explonatiun 2.-For the purpse  of Explanation 1 ,  "premises of the under- 
taking" includes a11 premises which are intended for being used for consumption 
of f r ~ o d  and drinks."; 

(B) for sub-section (3) substitute the foIlowiy : - 

"(3) The State Government may, by notification in rhc Officit~l Gozeite, 
and subject to such terms and conditions as may be specified therein, reduce 
the ratc of duty or remit the duty in respect of- 

(0) electro-chemical, electro-lytical, or electro-metallurgical process carried 
on by an industrial undertaking, or 

(b)  such class of consumers or such class of premises in such areas and 
for such perid as the State Government may specify in the notificstinn.". 

4. In section 4 of the principal Act,-- 

(I) in sub-section (3, 

(i) for the words "Where any person" the words "Where any consumer" 
shall be substituted; 

Amendment 
of section 4 
of Born. XL 
of 30.58. 
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(ii) for the words and figure "under section 7, and", the words and figure 
"under section 8, deduct such amount of electricity duty from the amount, if 
any, deposited by the consumer with the liccnsee or such person or" shall bc 
substituted: 

(iii) for the words "such person" occurring at two places the words "such 
consumer" shall be substituted; 

'(2) in sub-scction (3, for the words "Every person other than a licensee" the 
,words "Every licensee who uses energy and every person, not being a licensee," 
shall be substituted. 

I Amenrlmcnt 5. Jn section 8 of the principal Act, if1 c la~~sc  (c), after the word and figure 
of wct,iurl "section 4" the words "from tbe licensee, or as the case may be" shall be inserted. 
uf Kom. YL 
of 1958. 

~ n ~ e n ~ 1 l ~ e n t  6. In section 12 of the principal Act,- 
of e e c t i o ~ ~  12 
of BOIII. XL 
of 1058. (I) in sub-sectio~l (2),- 

(9 for the words "such rilles may-" 11ic following shall be substituted, 
namely : - 

"such rules may- 

(a-I) prescribe, undcr the proviso to clause (vii) of sub-section (2) of 
section 3, the form of certificiite regarding eligibility, the form of 
application for obtaining such ccriificate and the period v:irhin which 
such application shall be made;"; 

(ii) after clause (4, the following clauses shall be inserted, namely:- 

"(e) prescribe the procedure for sccuring any concessior~ or exemption 
under the Act; 

(fj prescribe the procedure for referring questions to the authority speci- 
fied under Part IV of the Schedi~le and for filing an appeal to the State 
Government agailist the decision of such antbority; 

(g) prescribe the procedure and the period of limitalion for claiming 
refund of the amount of electricity duty paid in cxcess of the amount pay- 
able under this Act by the consumer; 

(h) provide for installation and the reading of mcters and sub-meters;"; 

(iii) clause (e) shall be relettered as clause (9; 

(2) after sub-section (31, the following sub-sections shall be inserted, namely: - 

"(4) All rules made under this section shall be laid for not less than thirty 
days before the State Legislature as soon as possible after they are made and 
shall be subject to rescission by the Legislature or to such modifications as 
the Legislature may make during the session in which they are so laid or the 
session immediately following. 

(5) Any rescission or modifications so made by the Legislature shall be 
published in the Official Gazette, and shall thereupon take effect.". 
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d 
7. For the Schedule appended to the principal Act, the foUowing shall besuMitu!ioll 

substiluted, namely : - of n c a  Sche. 
dulo for tllo 

EEL in 
Born. XL of 
IQb8. 

" SCHBDULE 

( See scction 3 ) 

Part I 

Nature of cunsumptiou 
1 

For cnergy co~wnmed by n coualllllcr otllemiw 
than for clomestic or lmtivc p m e r  by an d e r -  
taking to which Part II or Part I11 applies-- 

(4) in respect of premises uscd by an 2 p&o per unit. 
industrial lliltlertaki~lg for inch- 
atrial parpogo where such under- 
taking is engaged in manufl~c- 
tnrullg or praducu~g gooda for 
mle or une in the manufacture 
or prod~iction of other gooh.  

(b)  in respect of all prcrllises not falling ur~der Such rat& as may be prescribed by 
clause (a) when flat rates are charged by the State Goverr~mmt, not exceed- 

the licensee- ing par menaem- 

(i) for every lamp of Iem than 30 wTatts, 40 paise. 

(ii) for every lamp of 30 matt,s or moro but 60 paise. 
less thau 40 matts. 

(iii) for every lamp of 40 ~vat t~s or more but 80 paise. 
lem than 60 watts. 

( i ~ )  for every lamp of 60 matts or moro but 120 paise. 
not exceeding 100 watts. 

(v) for every additional 16 watb  or fraction 20 paiae. 
thereof in exceM of 100 watts, in any lamp, 

' 

(pi) for every 16 watts or fraotion thereof in 20 paiw. 
the csse of any other appliance requi- 
ring electrical energy. 

(c) for energy wnsumed by such class of 6 p a h  per unit 
commercial undertakings, as may bba 
specified by the State Qovernment in 
this behalf by a notification in tho 
O f f W  Gaze&, excopt in caws to which 
clause (b) applies. 
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(d) in respect of pumping water for irrigation 1 -20 paise per wit. 
purpws by an agric~~ltnrist us defi~ieri B 
cluac (2) of section 2 of tlie Ronibny Te- 
nancy a11d Agricultural J,anrls Act, 1948. 

(e) in respect of all prcrnifies not fabig  Such rate as may be respectively 
u~cler clausca (a), (b), (c) aud (d). specified by notification in tho . . 

Official G(czelle by the State 
Goverrlruent for tho arcas in which 
the prcmiws aro situnted, not 
exceeding - 

(i) for each unit of energy consumetl for 6 paise per unit. P 
the use of a cinema l~ouse or theatre. 

(ii) for ench unit of euergy co~lsulued for 
any other purpose - 

(G) where the total eousumption per 6 paise per unit. 
morlth does not exceed 20 units. 

(b )  ~vhcrc the total consurnplptiuii per 10 paise per uuit. 
rnotlth exceeds 20 mlits. 

(c)  on units coruumed for st,~~dio lighting. 2 paise per unit. 

Part II 

For energy consumed for don~eatic or 2 paise pur wit.  
motive power by an undertakiog engqge:ed 
in manufacturirlg or producing any kind 
of food and drinks nlearit ordhiarily for 
consunlption on tho prenlises of thc 
undertakiag. 

E x ~ l a n d w ~ ~ . - ~ ' ~ ~ r ~ m i s c  of t,he under- 
taking" iuoludes all premises which are 
intended for being used for consumption of 
food and drinks. 

Part III 

f i r  energy consulnd for motive p w c r  by an 
industrial uncicrtaking cngagcd in mnanufacturing 
or producing goods for saIc or use in the 
manufacture or production of otlicr goods othcr 
than an undert,aking to which Part II applies 

(a) where it is consumedin an clcctro-chemical, I paisa for every three unitv or 
electro-lyticnl or clectro-metallurgical pro- part thereof. 
cess, mbject to the condition that separate 
meter or sub-meter is installed for indica- 
ting such mnaumption separately. 
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(b) where it ia conaumed by an inciu- 1 paisa for every 3 units or part 
atrial undertaking in which iu- thereof. 
vestment in the form of machi- 
nery and equipmct docs not 
exceed the value of l<s. 7.M 
lakhs. 

(c) whore it is contlulnd by co- 1 paisa for every 3 linita or part 
operative factorias and pro- the1,cof."; 
duction centres orga~liscd by the 
K h d i  and Village I~lcluntrics 
Board, constitukd under tho 

,40t 61 Khadi and Village Industries 
of 

1950. 
Coinmission Act, 1956, or by a 
Board wnstitutcd under the 

I30m. 
rn of 

Bombay Khncii and Village L1- 

lado. dustrica Act, 1960. 

(a) in any _other case uot falling undcr 1 .GO paise per unit. 
olaums (a}, ( I )  arid (c) .  

Part IV 

Where any question arises : - 

(i) whether any undertaking is an industrial undertaking or a new industrial 
undertaking, 

(iG whether any process is an elcc~ro-chemical, electro-lytical or electro- 
~ttctallurgical process, 

(iii) whether any premises are premises used by an industrial undertaking 
for irldustrial purpose. 

(iv) ns to the Part or clause in this Schedule under which any consumption 
of energy falls, 

(v) wherc the energy is consumed for different purposes, as to what portion 
of consumptioll should be governed by such Part or clause, or 

(vi)  whether in an industrial undertaking investment in the form of n~achinery 
and equipment exceeds Rs. 7.50 lakhs, 

the question shall bc referred for decision to such authority, as the State Govern- 
ment rnay, by notification in the Oficicrl Gnzetre, specify for the whole or any part 
of the State. The authority after wch inquiry as it deems fit shall record its 
decision. 

An appeal shall lie against such decision to the State Government which shall 
be made within sixty days from the date of the decision. 

Tlie rlecision recordcd by such authority, subject to any appeal to the State 
Govcrnment and the order of the State Government in appeal, shalI be final.". 
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Acts of the Gujarat 1,egislature and Ordinances promuJ@fed and 

Regulations made by the Governor. 

Thc fallowiug Act of thc Gujarat Legislature having been assented to by the 

Ciovemor on the 6th August, 1977 is hereby published for general information. 

S .  L. TALATI, 
Secretary to the Gover~~ment of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 19 OF 1977. 

(First published after having receivcd the assent of the Governor in the 
"Grrjnmt Govermt~~rit Gnzelfe" on the 9th August, 1977). 

An Act further to amend the Bombay Electricity Duty Act, 1958. 

It is hereby enacted in the Trr.cntr-eighth Year of t.he Republic of India 
RS follow5 :-- 

1. ( I )  This Act may be called the Bonihay Electricity Dilty (Gujnrut ,  Amc~d- short 

rnent) Act,, 1977. t,itle and 
comtncnce; 

(2)  It shall come into force on such date ns the State Gor~crnmcnt mny, by 
uot.i6cation in the Ojficicll Gnzette, appoint. 

2. In the Bombay Electric,ity Dut,y Act, 1058 (hereinafter referred to as Amendment- 

E* " the prinoipul Act"), in roetion 3, for sub-scet,ion (1), tho following sub-seotioa of of Born. section XL. 3 

of shall be substituted, 11aulely :- of 1868. 
1858. 123 

IV-Eatra-35 
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" ( I )  Subject to thc provisions of sub-scctions (2) alld (31, there sllall be 
levied and paid to the State Govcr~lri~cnt n dntj, 011 the consulllptioll of 

' electricity (hrcinaftcr in this Act rcfcrrcd to as "el~ctr ic i i~  duty") at, tbe 
ratcs spccificd bclom :- 

(a) ~,IN! electricity duty shill be payable by consumers othcr than those 
referred to in sub-clauses (i) and 6.) of clnuse (a) of seclioti 2, at  thc ratcs 
spccificd ill Scliedule I to this Act, aild 

( b )  the electricitjy duty shnll he payable -by cousumers rcfwred to in sub- 
clauses ( i )  and (ii) of clause (a) of sect ion ,'L, ~t t,he rates spccificd in Scliednle 
I1 to this Act. ". 

i%mendment 3. 111 t,he Act, in sectmion 4, in sub-sect,ionu (1) and (Z ) ,  for the words 
of seotion 4 i r  

of XL On t l ~  utiit,sof c~~ergy"  the words "in wspect of energj" shall be substituted. 
of 1958. 

Amendment 4, 111 t l ic  priiicipal Act, in scctiol~ 12, in  sul)~section (2), in clause (f), for the 
of seotion 12 
of XL words "of the  Sch:dulc" bhc wurds and figorcs "of Sohctlulc 1 or, ns t,hc ca3c may 
of 1958. be, of Schcdule 11'' shall be suhstitutcd. 

insertion 
of now 

5. I n  the pr i~ lc ip~ l  Act, existing S:hcdule shall be r~numb3reii as Schcd u lc 11 
Sohedule I "~ldl- 

Born. XL 
o f  1958. ( I )  br?fore Schet l~~le  I1 a s  so rcnuinber+xl, tlm follnwing Scllcdule slliili be 

inscl.lcd, ~ixmoly :- 

"SCHEDULE I 

[See sectiou 3 (1) (Q) ] 

[Rates of duty payable bgconsumera other thau those referred to in soct,ion 
2 (a) (i) and (ii) ] 

Nature of consumptioll Raks of duty 

PART I 

(I )  For energy consumcd by a consumerin respect 
of premkes uscd'for resideutial purpows- 

(a) in rural arcas 

(b) in urban arcas :- 

15 per cent of consumption 
charges 

' ( I )  where the total consuluption per month 20 per cent of consulup tiou , 

' does not cxcccd 30 units. charges. 
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Nature of consumption 

(ii) whore the total cousunlption per nionth 
exceeds 30 uuit,s, but does not excecd 
60 units. b 

(iii) where the total consuinption~ pcr mouth 
exceeds 50 units. 

-(2) For encrgy c 31trumcd by such clirss of commcr- 
cia1 undertakii~ga and servicing industries ns may 
be specified by thc State Goverulnent in this be- 
half hy a notificatiorl in the Official Gazeite. 

(3) For encrgy consumed for the use of cinema house 
or theatre. 

44) For energy consumcd by xu undcr tah~g enga- 
ged in manufacturing or producing any kind of 
food and drinks meant ordinarily for consump- 
tion on t h e  premises of the udcrtabng:- 

(i) where the total cousuinp tion charge3 pcr 
inonth do not exceed Ra. 4001-. 

(ii) IP~CM!  the total consumptioli charges per 
month excecd Rs. 4001-. 

Bxplal~ tw1t.-"Premi8es of the undertaking" inclu- 
- des any prclllises which arc intended for being used 
for consu~nption of food and drinks. 

i(6) For erlcrgy consumed by ,an industrial under- 
t-aking, not boing an undertaking, to which itern 
(2) or (4) applies, principally engaged in manu- 
facturing or producing goods for sale or use in 
the mmaifsct~ire or prodmt,iou of other goods, 
other than cnergy cousumcd in respct of any of 
its pre~niscv used for rcsident,ial purposes:- 

(a) where an industrial undertaking consumes 
high tension cnergy. 

(b) where an induetrial undertaking consumes 
cxcIusive~y low tension onorgy :- 

(i) whore the total connected load does 
not exceed 30 Brake Horse Powor. 

. ( i i)  where the total connected load exceeds 
30 Brake EIOrso Power. 

Rates of duty 
2 

30 per cent of consumption 
charges. 

40 per cellt of collsulnp t iou 
charges. 

25 per ccnt of consumption 
charges. 

30 per ccnt of consuuptiou 
oharges. 

30 per cent of consumption 
charges. 

35 per cent of consuinptiou 
charges. 

16 per cent of consumption 
charges. 

3 per cone of collsumption 
charges. 

6 per cent of con~urnpt~ioi~ 
charges. 
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Nature of consumption Rates of duty 
1 2 

Ez#anation,-For the purpose of this item :- 

(a) "high teiuion energy" lucans any energy 
supplied, the voltage of which exceeds 450 
volt8 under normal conc~it.ions subject, how- 
ever, to the percentage variation allowed 
by the Indian Eledricity Rules, 1936. 

(L) " low teusiori encrgy" means any energy 
supplied, the. voltage of which does not 
exceed 450 volts under norum1 coilditions 
subject, however, to the percentage uaria- 
t,ion alloweti by the rlrles aforrsaid. 

(6) Por the energy consumcd in rcspcct of putnping 5 pcr cent of consumptiou 
~vater for agricu1'1;11ral irrigation purposes. charges. 

X x p l f i ~ ~ w t t . - I ~ ~  computing clec'iricity dut,y lcvi- 
nblc for a ~lont ,h  uudcr t.his itrm, if the sniount in 
paise consists of a fractioa, then, i11 s cast wller~ such 
fradion is less than one-hitlf, it; shall be ig~lored, and 
in any other OXSO, such fi'actio~l shall be. rounded off 
: o  O1:G. 

(7) For energy corisuluerl in resp:ct of any pwnlises 60 pcr cent of consumpt.ioa 
not falling] unrler any of the itsine (1) to  charges. 
(6) above. 

Expln?wlio)t I.-For tlic purposcs of this Pnrt, :he 
rxprcssion " consump~ion chr~rgcs" wearis the chw- 
ges pnyablc hy ,a corlsumler to a liccnsee or any person 
who ~ I ~ P T X ~ ~ S  nlergy, for the c ~ ~ e g y  supplied by 
such licensct! or person, kut shall not bc rkemed to  
incIurie any of the following charges, namely :- 

(i)  Xeter charges, 

(ii j Interest, on delayed payment, 

(iii ) Fuss-off call charges and reconnect ion 
charges : 

Provided :,hat- 

(a) where no energy has been consumed by a con- 
sumer, niiuimum charges payable by him 
shallnot bc deemed to be consumption charges; 
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Nature of consumption Rates of duty 

(b) where the unit,sof energy actually consumed 
by a coiuumcr arc less than thc units of cncrgy 
for which prescribed mitlinlurn charges 
arc payable, '' c011sumptiotl charges" shall, i t1 

the C H ~ U  of such G U ~ I ~ I ~ U C ~ ,  meal1 thc chargc~: 
fort he units of ellcrgy actually corisumed by 
lliln and not thc prcscribccl minimum charges. 

Bxp!lr~~ut io~ I].-In Explnnat ion I,- 

(a) tlu: rxpmssion " rrlergy sl~pplicd by such licr- 
nsrc: or person" shall not includc the losscs of 
crwrgy sustairied ia transmission or transfor- 
mation by x 1icenxr:c or person beforo suppIy 
t o  a coll.;il~iwr ; 

(h) t . h ~  trrrll "p~xar;cribed" meam pwscrikd by 
tlrl 1iornsc.c: or t,he. pc:rsoil slipplying the 
cncl'gy. 

1Vliore any clispni-t! arises- 

( i )  rvlv:thcr nny unt1eett;~kln~ is nil indust,ri;~l ~intirrhkirlg or a new industrial 
undertaking ; 

(ii) ivhethcr any ~)rcrniscs are usf(1 by an irldust-rill1 ~rntlfirtnkiiig for rmidnntisl 
purpose or ;my iTtht!r purposr! ; 

( ' i i )  RS to thr: i,: *,in iri i-hi a SoIintlr~lc under which any cot~sulnption of energy falls ; 

(i v) rnlr.rr! c!nnrgy, i.; collcuincci for diffi~rnnt. purposes, as to what portion of 
consum~>-~-ion 1s consumr~d for any particnlrrr purpose, 

th? c i i j l ) ~ i t ~  shsll b~. refcrrcd for c1~:cision to such authority as  tho Sfntc Govirrnment 
may, by llotificatioii in i hv OSfichl Gaze&, specify nrld different sut horitics may 

I 

11c specified for diffcrcnt areas of thr! S I>: kc:. The a~llthorii y concerned shall, After 
sut:h inquiry ;is it rlec~us fit, record its dc.cision. 

,QH nppcnl shall lit! ::g -.i ntit, such (lccisiot~ to t,hr! State Gt)uernmer~t, within 
sixty days fro111 the date of thc decision. 

The decision recorclsd by such authority, subjcct 'o sny appeal to the 
State Gover~ui~r.nt, u11d the order of thC &-ate &vc:r~nnow in sppzl ,  shall be 
final and shall not be called in question in any court."; 
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(2) in Schedule I1 as so renurnborcd,- 

( A )  for tho brackets, ~ ~ ' 3 r d ~  81ld figure  see section 3)", the folbwiilg shall 
be substituted, namely :- 

"(See section 3(I)(b) ) 

(Rates of duty p3yablo by co~lsu~nqru r,?fnrrotl to  in wot,ion 2(a)fi) and (ii) )"; 

( B )  in Part. I,-- 

(a) in item (21, the words, brackets and figure "not h i n g  under- 
takinp, to which item (5) spplics" shxll br: rlcleled ; 

ti;) item (5) shall be dulctcd ; 

(iii) in itcm (6),- 

(a)  for th.! IV )rd.;, brack4:ts atid r~gi~rcs "io W I I ~ C ~ I  ileill (21, (4) o r  
(5) applirs" the words, brack~.is ant1 f:gurcs "io which item (2) 
or (4) applics" shnll \)c su1)cititu;rd ; 

(b)  sul~i tem (b)  shxll bc dr!I(:tcd ; 

( iv )  i tml  (8) shall ht! clrlrted ; 

( u )  i l l  item (91, t,h.: l~o~(1. i  " w ~ ! : H  rib+c:s otIlt*r t l ~ m  flat I:&~s an: ~ I k i i r p I  

by t,hc liccrlst?~" shnll be dcktc (1 ; 

"Egh12crthn.-E"or thr, yurpws  of this P;b&, in dr:ternli~ul~g i he unit B 

of energy consun~cd, tile losses of energy sus~sincd in tmnsmission or 
transfornzatio~~ by a 1icc.nsec or ; ~ y  persol, who gelicrates energy 111 fore 
supply to a consuinrr shall be rxc1ucit.d."; 

(C) in Pi~ri 11, c1:snsc (ii) shnll b-. clrlotcd. 

P R I M E 0  AT THE GOVERNMEKT CEMIKAL PRESS, G.'.NUIIINAGARr 



Extra No. 14 REGE3TERE:D NO. IJ1501GNW2 

EXTRAORDINARY 

Actn of the Gojarat LegbIntmm and CMhmcea promulgated amd 
RegdaHono mada by W Cavernor. 

The Pollowing Act of the Gujarat Legislature I ~ a v i ~ ~ g  been assented to by lhc 

Governor on the 31st March 1979 i s  hereby published for general informatioH. 

V. V. BEDARKAR, 
Sccrctary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 14 OF 1979. 

(First published after having received the assent of the Governor in the 
"Glrjarat Government Gazette" on the 2nd April, 1979). 

An Act further to amend the Bombay Electricity Duly Act, 1958. 

It is hereby enacted in the 'l!hjrtiet.Il Y ~ a r  nf the Rcpnblic of India a3 
follows :- 

I. ( I )  This Act may be called the Bo~nbay Electricity Duty (Onjarat ww& 
Amendment) Act,, 1970. t < ~ e  

a d  *mew 
(2) Ii; shall come ii1t.o force on sucli date as t,hc State Goverl~mcnt may, e , m d .  

hy notificat,ion in the OJicirrl G~wttc, appoint. 

2. In the Bombay Blccbricity ll~ut?~ Act-, 1968 (hereinafter referred t o  as Amend- 
E m .  

of Itthe prit~cipal Act.") in scct.ion 3,-- man6 of 
swfian 3 

lQ58. af  

(1) ill sub-sectio11 (21, in Explanatio~~ I, for the molds, blackeb anti figures R m .  

"For the purposes of clal~so (hi)-" the words, brackets, figures and letter nf 196%. 

"Box the pnrposcs of clause (edi) of this sub-section and sub-section (24)-" 
shall he snbstitutcd ; 

I13 
IV-Estr&-25 
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(2) a h r  eub-seotion (2),  the following sub-seotion shall be inserted, namely :- 

"(2A) (a) Where an industrial undertaking has, by iastalJng an addi- 
tional generating set, started generation of additional energy for ifs own 
use, at any time during ten years before the commcncement of the Bombay 
Electricity Duty (Gujarat Amendment) Act, 1979 (hereinafter in this aub- 
~ c t i o n  referred t.o as "the coinmencement") electricity duty shall no t  be 
leviable on wich uuits of the adhtional energy 60 generated as are consu- 
med for motive power and lightiug in respcct of premises used by the 
industrial undertaking for industrial purpose, until the expiry of such 
period after the commencement as ~vould together with the period from 
the date of st-arting the generation not exceed ten years. 

Quj. 
14 
of 
1M9. 

(b)  IVllcre an industrial undertahng, by iustalling an additional genera- 
ting set, &ark generation of additional energy for its ow11 use, at any 
time on or after the commencement, electricity duty ahall not be leiriabla 
on such units of additional energy so gerlcratccl as are consumed for motive 
power and lighting in respect of premises used by the industrial under- 
taking for industrial purpose, until t hc  expiry of ten pears from the date 
of starting t,he generation of such additional energy: 

Provided that no industrial undertaking shall be entitled to exempiion 
froin ~).ayment of electricity duty under this sub-scctinn, unless it has 
obtained a certificate rcgnrding eligibility for such exemption in prevcribcd 
form by making an application therefor in prescribed form and within 
prescribed period to  such officer as thc State Government map, bv notifi- 
cation in tllc Official Cuzeife, specify. 

Expla~wtio~t.-Por the puiapose of this sub-sectio~ - 

(a) where any geilerating set esisti~lg a t  the timc of i~slallat~ion of the 
additional generating set is a t  ally t i m e  not opwded either wholly or 
partly, the total units of energy rvhicl~ i h c  oxisting pncrating set is 
capal~lc of gci~cratiiig shall bc e.uclt~rlcri 1ro111 IIlc nrul+ of thc atldiiional 
onergy gcnerntcd and consun~ed ; 

(b)  where any generating set existirig at the time of ii~atallation of the 
additional generating set is disposed of, the total unit-s of energy which the 
existing generating set so hsposctl of was capable of goneratkg shall be 
cxcluded from the units of the nddit,ional energy generated and consumed .". 

h m d -  3. In the primipal Act, in Schedule I, iu Part I,- 
ment of ! 
WednIeLI (1)  after item (5) the following i tan shall bc insert.cd, namc1y:--- 
af Barn. 
X t  ofY988i 

1 2 

"(5A) For cncrgy consumed by all industrial The same rate as spe- 
lmdertaking, tho principal object of which cified in i b m  (6). 
is ta manufacture or produce goads for sale or 
use in the manufacture or prodl~ction of other 
goods, but not being an undertaking ia which 
i b m  (2) or (4) applies, in rmpect of construct- 
ion of buildings not boing reaidcntial buildings or 
of installation of planh, machineries and eqnip- 
menh of such industrial underhking."; 
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(2) in item (6) the eristing Explanation shall be renumbered a.a E r p h -  
tion I1 and before Explanation I1 aa no re-numbered, the following Erplk- 
nhtion ahall be illsertd, namely:- 

"E'xp~anutie~-I.-Anj energy collaumcd for lightiug in respect of the 
premises used as a pump house shall be conatrued as energy comumed 
in respect of the pumpingmahr for agricultural irrigation pnrpozes.". 

4. In the principal Act, in Schedule 11, in Part 1,- lmdndmant 
of Schadde 
n of Born, 

( I )  a h r  item (6), the following item shall be inserted, namely:- X I ,  of 
U68. 

' ( 6 4  For Ellergy consumed by an industrial The same rate as ape- 
undertaking, the principal object of which is cified in i h m  (6). 
im ma,llufacburs or produco goods for sale or . 
use in t7he Inamfacture or production of other 
goods, but not bcing an undertaking to which 
item (2) or (4) applies in respect of the cons- 
huctioll of buildings not being residential bud- 
diugs or of il~stallntion of pla.nCs, machineries 
and equipmenb of such industrial ~ndert~ahng."; 

(2) in item (7), the esist,ing Rxplarlation shall be renumhererl as Explana- 
Sion I1 and before Xxplanation IS as so r~nuu~bererl, the following Explana- 
tion shall be insertxd, namely: - 

"Eg;pEcoznth,a I.--,by energy consumed for lighting in respect of the pre- 
mises used as a pn1p house shall be construed as energy cousumcd in 
respect of the pmnping mator for agricult~~ral irrigation purposes.". 

PRINfED AT THE GOVERNMEM CENTRAL PRESS, GANDHINAOAR, 
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PART IV 
Acts of the Gujarat Legislature and Ordinances promulgated and 

, Reguletions made by the Govcrnor. 

The following Act of the Gujarat Lcgislaturr. h;rving becu assented to 5y the 

Governor on the 3rd October, 1983 i s  hereby published for general informalion. 

K. M. SATWANI. 
Secr.:tnry to (he Government of Gnjarat, 

Legal Department. 

GUJARAT ACT NO. 17 OF 1983. 

(First published after having receivcd thc aswnt of the Governor in the 

"Gujarat Government Gazettc" on the 6th Octc!bei+, 1983). 

AN ACT 

further to amend the Bombay 1:lectricity Duly Act, 1958. 

T t  is hcrrl,y rl,xntcd in t,llo Tl~irty-fc~wth S p a r  of the  Rcy11l)l.o of Intlio as 

fo~lo\\~s :-- 0 

1. ( I )  This :let mry he called the Botllhy Efecfricity 3)11tp (Gnjnl;2t Bbnrt 

Amcnil~nenl) Act, 1083. 
title and 
mmmcnm- 
mmt. 

(2) It SllR1l rnlllp into forw or1 s11r:h date 3s t1m Sttitr, Gorcrn~nc l l t  may, by 
not. ficxt,ioll in t,hr Ojfirinl Gnzrltr, nppr~int,. 

Born. 2, Tn the 13ornlh%y Ncotricit ?. h t y  iict, 1055 (hercinnftcr aferreri t o  as mea,jmen, 
, fftha prinoipfll !\at"), ia R C O ~ ~ ~ I !  ?..- 

1841 



( I )  R ~ ~ C ~ C I R I I S C  (h ) ,  tlie followingc:l;~t~sc nl~nll I,c iilsertcrl, namely :--- 

"(Ah) "i~i~ltlsi r i ~ l  ~ i ~ l ( l ~ ~ i ; ~ l ~ i ~ ~ g "  I I I P ~ I I S  :>ti ~ ~ ~ ~ { l ~ r t i ~ l < i ~ l g  P I I ~ ~ ~ [ Y I  pi*~clo- 
~ ~ i i ~ ~ a ~ i t l ~  i.1 t l l ~  !l~w;d:~t:t I L ~ P  or i IIC p111111t:i ~ { I I I  of U ~ I O ~ ~ S  (ot11~r i,1;a11 

? 
ratxblr:; or dl.iril;s), or r ~ i p g r c l  ill any jol) ~ v o r t  i~~\,olviri;r tllc 11iarll181r,- 
t~lrne or t11c p~oduri-io11 n!' goocis i r w s p c e t  irr of I\-l~et hcr :nly scr\-icc o f  t he  
l int  m.? s~wc. i f icc1 in c1,anst: ( r e )  is invo11-tci iri such jol) ~rc~rl;, h u t  clots 
not illcluitr: is scr\-ic:c ul~cicrt;~l;ing ; 

E~j)Zn>!r/tioi!.-Por the pnrposc of tl ' F  cl:ill:.r, :I::,I r.!::~:.ie (cr)  ~ I I I  lundc~tn- 
Iti~rg sIl:!11 1)3 c(~!lstrl~ctl t n  I )?  enTiF r l  prcc't>tni, : ! r i l  in tlin ~juit~~rf;icturr 
or the pro0'luc:tion of goorls or, as t l ~ e  :-,sc I- :#,v i,: : . . ;>rt,vidil scbri-ict of 
t,hs nature spet:ifetl iri oluuse (cc). if  ~!:c grt! .; i l  . I .; ol' s l c l ~  ~:::clcrtnkil.g 
fru111 t1lc n ~ ; ~ ~ ~ l ~ f : : c t ~ ~ r e  or ~ I I C  p10(11lcti011 or, ,< t i k t  :d,ic5 !i1:1~ 1 ,  ! l~~ov'dii~;:, 
suc11 scrvicr ill t I I P  l)rc?niists oItI1l: ~ i~i i l r r In l<i~ g i h  g ! ~ ; ~  tt'r ilk ~ ' c l : ~  i t r ~ ,  to glmosc: 
j~icnn~r: fro111 (11-ll~r ,activit,y of t , I~ r :  tul(1tbr.t ;!l:l~lt i n  t llc w n l c  I ~ ~ * ~ ~ i ; s r ~ ; " ;  

(i) ~ ~ p a i r s ,  r c~ov : ! i io~~ ,  ~-ct:oudit ionill:, ~ ~ ~ t o l ' i 1 1  ion, lmcst it,ut in11 or Ilrr- 
sr!r\;ition, 

( i i i )  p c l i ~ l ~ i ~ i ~ ,  

( iv)  c i~ t t ing  or prc!ssing, 

(uii) coating of any surface with ally n~a.teiial, 

( i x )  such other service as the State Pfitrerrunent; may, by notificatiorl a 

iu t,lie Oflicial Gcrzclte specify;".. 

Amendment 3. In  the principal Act, in sectiori 3,- 
of motion 3 
of Born. XL 
of 1M8, 

(1) in sub-section ( I ) ,  for the words , brar,lrets R~CI f igurrs "Subject t o  1 llr 

of sub-scct.ons (2)  and (3) " t h e  f o l l o ~ ~ i n g  shall bt. suhqtituted 
I1~mely:- 
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(a)  after cljinue tu),  the fullomi~lg clauce fihnli be inserted, 1~amely:- 
I 

"(va) wvhcrr: the cncrgjp is gcneratcd by auy persou by solar, wind or 
h ioma~s energy;"; 

(b) iu c1:~use (vii),- 

(i) far sub-o1;~nses (0.) and (b ) ,  the following s~lh-cluu~es shall be sab- 
sti~utetl, nalilc.ly :- 

" ( ( L )  hi t I N  CASC ~lildcrtakillg which gegencrates enorgy 
otllcr i~idustri:~l ~u~ i t ec tuk i~~g  for its 

own uw or ila t.1~: usc of' j1lcli~st.ria1 i ~ ~ i d c ~ t a k i ~ l ~ s  

( i )  fifl c r . ~ i  yt?:isd f m n  tlic d:~t,o of connucnee~ncnt of the Bouljny 
auj.  17 Elect,rir:it,y l)rtt,y (I:uj:~iit; rlmf:~!d~ucnt) Act,, IDS3 (hrrcinaftur in 
of this ~~iJ)-st!(:tion il,~id S I ~ ~ ) - . ~ P C L ~ O T ~ S  (ZA) njid ((2rlA) rof(:n.sil to as "flit: 
1983. 

t m ~ ~ n v ~ ~ t c e ~ u u ~ ~ t ~  clnl o") or 1,111:, i1:itrh 11 f stri;.tirlg tmhe g r ~ ~ c ~ ; ~ t i o l l  of s~ lch  
elicygy whiehq\,cr is Iatl:~~ if si~oll gc~ior;ttion of c~~crgj* is by l~neli- 
1lrcss1n.c turhilic or  if F.~L(:I~ gc:ener;ltiu~~ of cnergy is olt;uhied by co- 
gc~~cri~t~ion, 

(ii) tell j~c:irr;fi; J n the co~nn~cl~cnnclit  date or the dilte of starting 
the gl?neratio~t of 81:l:h cnctgy w-hiclicvcr is later if  wch ge:eneratio~l of 
ericrgy is Ij;a;;cd on u l~y  otl~ccr plwcess ; 

( b )  in thr: case of 11ci5- iindu-;iri:hl iu~rlcrtnking est:iblishcd on  01. after 
t,I~c co~u~nel~ccn~cnt  clnt.c*, ~vhicll dors 11ol. y~jcrc!:: rtlrrgy for its 
nsr., five )'CibW fi'olil >-110 ( : ~ l l l l l l ~ l l C P  1IlCllt d : ? t ~  OI' th(: CIR~~ 011 \\.lLi(.ll 
inc1llstrial u!idcrt;t king c:{)rnnlrllc:es for t.11,. first; t,i111e ljivnnfacturc 
or Xjroduclio~l of gr,t~tii ~i-11ichevcr is ];it rr:" ; 

(ii) i n  Espl:in:at.ion 1, r:ln~~sc. (i) rih:~ll l,c deletetl ; 

(3) i l l  sub-scct,ion @A),  for olausc (A), thc follrliving c.lsltsc sltall bc si~lr. 
stituted, nnnlcd y:- 

"(b) J{lllcrr, c.11 iliriust.rlnl unld~rt nking Ijy instrrlling nn additio~lnl gncra-  
t,illg :;el, st:irts gclltkr;it in11 c~Tntitlitit,~~iil rilcrgJ- rit hcr singly or juintmIy ivittl fin!. 

*thcr jU(llutriiil utdcrtaki~lg fur its O\iF1l 11s~' or, :LS !.he case D I R ~  be, for 
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tlie use of inilustri~l undertakings 1~hic11 :ire jointly gener;ct.ing tlclditional 
energy a t  ihlly tinle 011 or after t,lie C ' O I ~ I I I ~ R I I C C I I I C I I ~  dl~t  r, clert rici t.y duty sl~nll 
~ i o t  l ~ e  1evi;rljlc o11 such \~tlits of ;irlditio~~:~l e~lcrgy so grl~rwxtrrl as alu! con- 
s~~lnrcl  for H I I ) ~ , ~ \ . c  ~)o \ \~ ! r  :i11(1 lightir~g in rrsprr:t ni' pl't.tlli:.t's used by thc 
iric1usLrinl n~~dcrt ; i l ; i~~g for iritlu4rial])tlrpos!: uiit.11 the expiry of---- 

( 1 : )  iift~c'1i;l'~'i~r3fi'oltlthe ct j i i l r~~rnccr~i~~it~ tbtc or t l ~ e  tlatc n f  st,nrti~ig the 
genarat.ion of such ndclit ional energy \rl~ir:l~cver is I;;tcr if' ,hncIl gc:erlcmtiou 
r,E atlcliiioilel c!llcrgy is by Ijnck prrsswc f ~uI)ille or if such gener:stiull of 
ildhtio~ial encrgy is obt l~illctl ljy co-gei~cr~il~ioi~, 

(ii) ten !-r:ird frolli t I IC  C O H I I I I C I I C C J ~ ~ P : ~ ~  t l i ~ t ~  OP t l l ~  (late of  stxr~illg t.11~ 
gcl~cri~tion uf sucli additional cnc:.;;jr w I~inhcvcr is I:it r:r if such grl?rrztion 
ot';itlditional cllcgrj, is Larerl ori n~ij;,r~tl~i.r pro( c:ss:"; 

I 

1 )  ( ( 1 )  Xotlklg ccr~li:~incd in l.his X(:t aa nnlcndcti bp the I l t<: \ tby 
Nlcct rlcit y I h t  y ((;l~j;tr~it  , I I I I C I ~ ~ I I ~ L - I ~ ~  ) it(.t, 1083 (hvrei~~:iftr:r rcfcrrccl to n s  '"j l7 

of 
' 1  i l i  . i c~")  .;11a11 ;:ffrt:t ,ally cscml~!ior~ ~l.a~lt:>tl to  an 6 >:'sting l!,s3, 
iriclustrii~l tlndwt:iki~ig l)cfure thc c:o~ t~l~lc'~:c.ciucnt, tlntc i:~.cl s11r.ll cx mption 
sh:hll oot~t~i~lut: fur tIic periotl yrnviclccl i r i  ( : l i i ~ t ~ ~  ( u i i )  of sill>-sc.r.tiuii (2)  tbr as, 
t8hc c:i~se I M ~  bc, sul)-st?ctioil(2A) I~florc t,lir! er)t~l~ucnc:c~mr lit, clni c. 

( b )  X u t \ v i t , l ~ s t ; ~ ~ ~ ~ l i ~ ~ g  nrlytlrit~g (:o~itail~r(l i 11 clall~c (? . : i j  c!f sub-section (2) 
or stl11-act:tiu~~ ( 2 ~ 1 )  nu n~licntlccl ljy the i i ~ ~ ~ e ~ ~ t l i n g  , t : t .  any esist,ing in- 
11u;;trinl n~ltlcrt:~k~tlg \vl~;nh \\-a:; eligi ljle for cse~iq~tion n.btlcr t h e  ~~mvisions 
of alsusc ( 7 7 i i )  ot s ~ I ) - s ~ r t  io11 (2) or O (  s~il>-stctjo~l (2A) I~rfore t11c ~ 0 1 1 1 -  

~ ~ ~ c ~ l c c n ~ e l l l  (late J)ut whic:li did not8 ;mv;.;lil of s~tcll esempt,io~l ljcforc t,ho 
c ~ l u l ~ e ~ ~ ~ : c ? ~ ~ l c ~ i L  d ;~ t e  shirll ht: cligil~lr "r)r such csC~ilpf ion nnclcr the said 
C ~ R ~ I S P  (u i i )  or t l ~ e  silirl  suh-scr:tiu~l (2-4) e x  if thc linlentling Act mas not 
y;~sscd., 

Ecplrr~vrl;o,~. --Fur I l lc  puryo~r, of 1,llis sulj-st!ct.iol~ all uxistitig inrlnstrri;ll 
nrldertnking nlcall.; nn i~icln.it.ri;~l utidcrtakil~g 1vhic:l1 cxisls on thc coinnjcjiee- 
m:nt ~t.:tr: nnrl ivhicll ~uanuf;rct~u.c:s ur prrjdtleos goods fur sale or use in the 
~~tauuf:~ct,urc or pn)duction o f  ot hcr gootlq hut does no': inchidc a?l uitdertakiug 

, . 
:v.!l:::i ~~~i::lut'i\t:t,~rr:s o r  yrllcluccs kind of food iind drinks nieaut 
ortliuurily Cur ooiisu~uptioo ori the  prc~riises or tlie undertaking.". 
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4. In the principal Act, for Schedules 1 and IT, the follorping Schedules Sabhitu- 

shall be s~~bstitutcd, namely :- tion of 
B*Bedula 
X and I1 
i~ 'Bern. X L  
of 1958. 

",SCHEDULE-I 

P 1 oe~~sectiori]3,(1) (a)]) 

( Rates of duty pny~ble by consuljiers otlier . h n  those rejerrd to in section 

2 (a) (i) and (<iii) ). 

---A- 

Naturo of coi~sanlption Rates of duty 

(1)  For emrgy cot~sumed by a comumcr in rmpcct 
of prelr~ives uscrl fur residential purposes or educa- 
tional purposes - 

(a )  in rural nrens . . 20 por cent of somu- 
~npt  ion chargea. 

( b )  in urban arcas - 

(i) where the total consumption per month 26 por cent of con- 
does not exceed 40 mlits sumption chargca. 

(ii) where the total  consumption per month 40 per cent of con- 
exceeds 40 units aumpbion  charge^. 

A O ~ .  Bxplnnation.-" Educational purposo " meaas the purposo of imparting 
'4x1 education by an approved school as dofincd in clause (2)  of section 2 of 
of 

the Bombay Pri~nary Educutiou Act, 1947, a rccopiaed achool or n rogiatered 
Guj. school as defined in dnuso (q) or, as the enso may be, clause(s)of section 2 
1s of of the Gujaritt Seconclnry F!!(Zuuni ion Act, 1'372, or a Univcrsit y established by 
1g73- ally Inn. for the t i m e  being in fo1u:e it1 the! State, or a Collcg~ affiliated to,  

or an ir~stit~ltionrect~g~iiscrl or npprove(lBy, such Uili-r~ersit~. 

(2) For energy consumed for motivo powor by a 30 per cent of con- 
service underteking. surnpbion chargea. 

(3) For energy consumed for the use of - 45 per cont of con- 
sumption charges. 

(a) (i) haU or 
(ii) auditorium 

used for commercial purpose or let out for 
any purpose, or 



( l r )  ( i )  cillcllla houso or 

(4) for energy corlsumcrl by - 

(a) ;an undertnlriug crigng::d ill t lw m:~rluf;~ctrlrt: 35 per cent o l  con- 
or the production 01 c~txl)lus or drinks which surnption charges. 
are not i1~19u(Ied to be anti are ]lot ca~lsmncd 
on the pre~niscs o C  snclt n~ulerhnking 

(b) hotels iuolucling rcsit1enti:d hcotel?, rt?stsliranta, 015 pcr cant of con- 
oati11g houses and Irldgirig and ljonrtliilg sumption chargt::. 
houses 

(6) For rtlicrgy cons~u~u:tl by :in ilidusk~inl under- 
takilig, nJt, h2i11g :LII uutl~~.t~nking { n ml~icl~ it eni  
(2) or (4) i~pplies, otllcr bli:in cticrgj. c:o]~sul~~erl iii 
respcct of :i11y of its p r c~~~ i sc s  ~lsct l  for rrsident,i:~l 
purpows - 

(u) where ; i t \  indnst.ri:il unrll?rti~kuig uoirsunm 20 Ilcr cctlt of c m -  

high tclisio~l cncrgy su~upliolt r;l~nlges. 

(b) w b x e  ;ill i l~d~~striii l  ~u~ci~?rt.;~l;i~tg euiisuunus 10 per czrlt of o In- 
cxclu~ivcly low tcilsinn clargy s~~inpLio~i cl~.rgcs. 

Explawkiow-I -Aiiy ctlcrgy oo~umrlsd hy die inr1i~:if~rial 11;iclert;:iki I I  g fi) r 
blstallatioa of suy adrlitiouirl pbnt,s, ~n;~eliulerins ,and cyuiprn:nl;s such 

isdustrinl uitdl?rtnking shall be corls~raetl n s  cnergy oonsunucd by RUCL jlldliti- 
trial undcrkakiilg. 

(u) " high tcnsio~i energy " nleails auy cnergy 
supplied, the voltage of which cxccr:ds 453 
volts mlcier rwnnal conditions .subject llomcver 
tu t l~ s l~ rcc~ i t , a$  vvnriatio~i allowed by 
tho b~dian Electricity lhles, 1956. 

(6) " low teasion cncrgy " Incans nriy cucrgy 
supplied, the voltage of which  doc^ not 
exceed 450 voltmu uridcr norrual conditioirs 
sul)jcct howevcr ta tlla perccrit;ige variation 
allowed by tllr, rules aforesaid. 

(6) For thc energy coi~sunnerl UI reslxct of pumping 5 per cent of cu11- 
' water for agrrcultwal inigiibion prlrpsea si~mplin~i charges. 



' 
JCcj~lrtltutio?~ - --rhly cncrgy c o t l ~ n ~ ~ ~ r d  for ligliti~~g in rrtqcoL (]I' pln~~liscs user1 

as n puli~p house ~11i~ll LC: COILS~TI~II(I i l S  eliwgy col~sunlctl i n  rcspr:ct of thc 
puntping ~ral,cr for :~gricul!.ilrnl irrigatiol~ parposrs. 

(7) Ibr  elicrgy consmmed iu rcspcct; of :ally prcmiset; FO per cent of con- 
not falling ullcler xriy of the ikm;  (1) t-fj (6) iahnve smnptio11 charges. 

Bxplaltntioa I-For the p:lTposes of this Part, tli? rrpl-cssiun "t:orir;urnption 
charg ..; " ineiuis t,lle cIiarge:~9 pnydjlt! by R consnmqr to ;i lice~~scc or nn y 
I )V~*U:I  "110 g:~icrat,es t~ivrgy fur. fhc: cc:il:rgy snlq>lit:d by fiucll liccilsee or - 
IIWL'OII- but shcll no t  br: d:en~ed to i~icludc any of 111e followi~ig charges, 
li;~lncly :- 

(i) 3Ictcr ch;argr:s 

( i i)  Interext or1 cicl;iycd pny~~lc~i t .  

Provided lliat -. 

(n) 1lTherc no cncrgy llns l>een consumed 1)y n 
B consnrucin, muibmlm charges pmpablt: I)p hiin 

shall 11oh 111: clee~licd t o  he corlsmnption 
chargcs; 

(b) Where tha ~inii~s of cnrrgy nct~~ally consn~i~cd 
by x coliaullcr arc las:; t,hla~i t-lie units of 
cIicrgJ- for n~liich prcacrilwrl i n i ~ ~ i ~ t ~ ~ ~ i i ~  c:Ii:lrg~:s 
;krr! p:iy;ablc, " consunuptmio~ charges " sh;~ll, 
in  the c:~ ac of suc:li corlsLlinnr, Irieiln t l l ~  
charges for the u ~ i l s  of ent?rgy actually 
couuin~~cd by him :ind not thc prpscl.ibcd 
luini~lllirn chilrg~:~. 

((6) The cqrcssion " energ!? suppli~ci by such 
lioei~scc or perRon " sh:tll uot ilicludc J l a  

~ O ~ C F ~ C B  of energy sltslizirlod in tl.:itlt;l~~ission or 
t.masfonnatio~ by a liccriwc or pcrmn bcforc 
~upplp to a cousumm ; 

(b) the term " prescribed " rncrana prescribed by 
t;ho liooswa or tho pcraorr ~upplyi~ig Gba 
ntifirgyb 
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Where ally dispute arises - 

(i) whether any undertaking is m iudustrial undertakhg or a new 
industrial undertaking or n service mlrl~diaking ; 

(ii) whether any premises are uscd by no industrial ur~dertxking for 
residential purpo% or any other pllrpse ; 

(iii) as to thc itcm in this Seh2dule under which ally consumption 
of energy falls ; 

( iu )  where cncrgy is consunled for different purpotlcs, as to what 
portion is colisu~ued for any pxrticu1,rr purpose; 

t8he dispute shall bc referred for decision to ~ u c h  rillthority as the State 
Governmerlt m y ,  by llotification in thc Offiein1 Gaze&, spt:eify and different 
authorities may bc spccificd for differcut areas of thr! St.ate. l'he authority 
cor~cerr~ed shall, nftcr such inquiry as it deems fit, record its decision. 

AII appeal shall lie ngaiust such decision to the State Goverilrncnt within 
sixty days from the date of the decision. 

Where no appeal is filed againfit s dcccjsiou of the nut,hority, the Statc 
Government my of its oinl motion or otherwise within one year from the 
date of auy ordcr passed by the authority call for aud cxitnliue the record of 
any p~occedulgtr of the authority fur the purpose of satisfying itaelf as to the 
legality or propriety of ariy ciccisiou or order passed, sud as to the regularityof 
the prucecdings of such authority and pass such ordcr thereon as it thiuks fit. 

Tho dsirrion recarded by slich authority, subject to nny appeal to or 

revision by the State Gavenlmm~t, nnd th? order of th! S h t c  Gaver~lmsut 
iu appeal or reviaion, shall b: fi ~ ; i l  dud shall 11ot be call:!d 111 qa:stion i : ~  
auy court. 

SCHEDULE I1 

(See Section 3 (1) (b) ) 

(l2des- 0oJ duty puydb by wnsutt$ers referred to in sectio~a 2(a) (i) a ~ ? ( i ~ ) )  

- - 
Naturo of ooruumption Rates of duty 

-- 
1 2 

-- - -- 
TART-X 

(I) For enorgy oonsumed by e oanaumer in rsspeob 
of predaee wd for reeldential . , pwposerr or 
eduoatiarrsl p u r p w  - 
, . .  . - 
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(a) in rural arras . , 10 paise per unit. 

( b )  in urban areas . . 20 pniw pcr mit 

Born- E~~En?mtion.-''Erl~icationsl purpose" means the purpose of imparting ~ducatiol~ 

hf;,** on the pr8rniws of an npprovrd school as dofiacd iu clause (2) of scotion 2 of 
the Bombay Prinmry 3~clucstion Act, 1047, a recogriscd sr hool or a registered 

Qui. school as defined in cleuw (q) or, as the casc may be, clause (s) of ~ection 2 
18 of 
1973. of the Gujarat Scconclary Education Act,, 1972, or m Uaivcrsit y established 

by any law for the time bejug in fo1.c~ in the State, or a collcgc affiliated to. 
or, an institution rccognised or approwd by, such University. 

(2) For energy consu~ll~d for n~otive power by a 15 pnise per unit. 
service undertaking. 

(3) For energy co~lsumed for the use of- 25 paise pcr unit. 

(a) (i)  hull or . 

(ii) audi toriurn 

nwd for commercial purpose or let iout for any purpose, or 

(h) (i) cinema house or 
(ii) theatre. 

(4) For energy consumed by- 

(a) an undertaking engaged in the manufactur? 
orthcproductiou of eatablca or drinks which 
are not intended to bc acd ara not consunlrd 
on the premises of such uudertaking ; 25 paise per unit, 

(b) hotels includ'ng r:sid~ntial hotels, re~tau- 
fants, eat,ing housr s and loiigiug and 
boarding houses. 30 paise per unit. 

(5) For energy coris~~rncd by sn  industrial undertaking, not being an under- 
taking to which item (2) or (4) or (6) applies, other than energy ccjnsumeh 
in respect of any of its premises used for segdential purposea :- 

(a)  where an hdr~ssttial undertaking consume8 10 paise per unit. 
high tenqion energy. 

(b) where an indwt.rial undertaking consumes 5 p i s e  per unit. 
exclusivcl y low tension energy, . 

Expiuwu~.lua.l-Any energy consumed by the industrial undartaking for 
installation of additional plants, machineries and equip xentiof s u ~ h  irdustri+l 
undertaking aha!] b* construed aa energy consumtd by such industrial 
undertaking. 
lv-zXtra-P&z 
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Ex$Ealtc.tios II-  For the purpose of this item :- 

(a) "high tension cncrgy" menus any energy 
supplied, the voltagc af rv11ic:l1 cxo~cds 450 
~ o l t s  under normal cor.c?itlons subject, hurt-- 
cvcr to the percerltxge variation allo~\-\-rd 
by the Indian Electricity Rdes, 1956. 

: r(b) L'lom tensio~ energy" iiwans any ellergy 
supplied, the voltage of ~vliieh docs not 
exceed 450 volts under tlorlual eondit.ious 
subject however to the pcrce~itage rrariat,ion 
allowed by I he rules aforesajd. 

1x6) for energy generated by co-generdon 3 paise per wit  
or back prcssure turbine and consulncd 
for any purpouc . . 

.(7) for energy consumcd in respect of any 35 paise ~ e r  unit. 
premise not falling uuder srly of the it.ems (1) 
to (6) above. 

~ ~ P t a n a t i o n - F ~ r  the purpos s of th is  Yart in determining the units of energy 
consumed the losses of snrryy ~ustajned in transmissior~ u r  t r a ~  sfr,rruot' c. 1011 

by a licensee or any person whu genernt e energy, before supply to a ronbu~i-tr, 
ahall be excluded. 

PART-II 

Where any dispute arises- 

(i) whether any undertaking is an industrial undertaking ,or n iiem 
industrial . undertaking or a service undert~king; 

,-(ii) whether any premises we used by an industrial untiertaking for 
' residentizl pluposc or any otlier purpose; 

(:'i) as to the item in this Sc.hcdule under which any consumption of 
energy falls; 

(iv) whure energy is consumeii for different purposes as to  what portion 
,- of ,wnsum~tion is consumed for any particular purpow, 

- the &spute sbl1 bc referred for decision to such a u t h ~ d t y  as the State Gave- 
lfhient miy, by uotificatro~~ in the Officirrl Gaztlk, sprcify and different su- 
!tho%ties may be specifir d for d'fferent arc?.s of the Stnip, The a d  horitp 
Ldccrncd shall, aftcr -1l.f h inquiry as it deems f i t ,  rcco: d it:  depis:pu. , 
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An appeal shall lie against such decision to ths State Governuent within 
sixty days from the date of the decision. 

Where no appeal is filed against a dicision of the authority, the Stah  
Gtovernnlent may of its o m  motion or ot.h?rwiso wiithik ona year form the 
dateof any order pass:d by ths autllority call for and cxaruin: the record 
of any promedings of ths authority for the purpose of satisfying itself a8 to 
the legality or propriety of any dxision or ord:r pssed, and as to the regu- 
larity of the proceedulga of such authority and pass such ordqr thmon as it 
t W  fit. 

Tho dccision recorded by such authority, subjcct to any appeal to or 
revision by ths State Ctovernm-,nt, atid thrj order of th9 State G;lvemmn?nt 
in appeal or revision, shall b> fitlsl and shsll l o t  b-: o~lled in qu3stiou iu 
any wurb,". 

- 

PmTEm AT THE GOVERNMENT CBNTRAL PRESS, GANDHINAGAR. 
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Val. XXVZII) 3ION?AY, FEBRUARY 23, 1987/PHALGUNA 4, 1908 
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.- 
Separate paging is given to this Part h order that It may 

.. - ---- 
be filed as a warate c o m p ~ o n  

-- --- 
P A R T  IV 

A& of the Gojarat hgbIshre and Ordimma prom-ted Prd 
Regulations made by the Governor. 

The f o l l o e  Act of the Gujarat Legislature hv ing  been assent4 to by the 
Governor on the 21st February, 1987 is hereby published for general information. 

J. P. VASAVADA, 
Secretary to the Government of Gujarat. 

k g a l  Department. 

GUJARAT Am NO. 4 OF 1987. 

CFirst published, after having received the assent of the Governor in the 
"Gujarat Government Gazette" on the 23rd February, 1987). 

_An Act further to amend the Bombay Electricity Duty Act. 1958 for the 
purpose herehbr appsaring. 

It is hereby enacted in the Kirty-eighth-Year of the Republic of India as 

fo1Iows : - 

1. This Act-may be called the Bombay Electricity Duty (Gujarat Amendment) sh,t 

Act. 1987. 

2. In the Bombay Electricity Duty Act, 1958. in section 8, for the figures hbr 
and words "12 per cent per annum", the 6 g u r ~  and words "24 per cent pcrof a 

1W. annum" sball be suktituted. of Bo -m.XL 
lQm# 

471 
I 

: IV-~xtrrt-4-1 
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Val. XXIX] TUESDAY., BIJGUBT 2, t 9$8jSIZ=1.VAfiA 11, 1910:-' 
- - - - - 

-LB. d Y Y U L - - - " - Y  

&par& pagiajg hs given to this Pan b order that it may be 0 M  as I ' 

- 
PART N I . I 

, '- 

Acts of the Gujarat W l a t u r e  and ~rdit&aoces promulgatd and 
Regnlafions made by thc Governor. 

The following Act of 'the Ggjarat Legislature having been asserfted' to by the 
Governor on the 2nd August. 1988 is hereby published for general infbrrnation. 

J.  N. BHATT;, 
secretary to the Government of Gujarat. 

Legal Department. 

GUJARAT ACT NO. 7 OF 1988 

(First published, after ,having received the assent of the Governor in the - 
" Gujarat Government ' ~ & e t t e  " on the 2nd August, 1988 ) 

An Act furthei & 'amend the Bombay Electricity Duty Act, '1958. 

It is hereby enacted id the Thirty-ninth Year of the Republic of India as 

follows:- 

\ 1 .- ( I )  This Act may be call$ tho Bornbsy ~l&$jty . b Duty 4Gujar.t * J  ghWt 
Amendmmt) At, 1988. tital and 

aommem 
ment 

(2) It shall be deemed to have come into force on the let June, 1988. 

% 9 -1 > '  

Iv-Extra-9-1 



- 
-tot 

2. In the Bombay Eieotr* @uty Aot, 1968 (hereinafter &erred to zf 
w as  the prinoipal Act"), in a&wn@+- 
n 0 f h  

loaa 
Lt of (1) for clause (bb), the ft$hipg olause shall be and sl@&,~deemed ad. 

alwag~ to have been substitubaddith effect from the date of coming into  i&f fm of the Bombay Electricity 'Duty (Gujarat Amendment) Aot, 1983, 
a.wldy :- 

(ii) a y  j-& at,kt;whkh<re& b.&,-ure or production 
af goods (other than eatabla or drinka), 

'bat d o a  not inolude a 8erviw undertaking. 

E p p ~ ~ . - F o r  the purposes of th is  clause a d  olause (w), an Imdw 
taking engaged in the manufacture or production of goods and also in m y  
one or more of the activities specified in cJauae (ee) - 

(a) ahall be deemed Wlbe-- 

$41 .- pd~minantly in-& mannfaoture or production of 
goods (other.,.tban-eatables or d r h )  *if $be gmaa annual income of 
such undertaking from such manufacture or produotionfor the acconnG 
Ing yeear of mch undertaking p*cedrqg:the~$riQd in nqwt of w$i& 
the duty is W e d  is gxeater thm thetaow ,agpwl hwme of 4 
tmdertribg for that accounting year from auch activity or activitiea, 

(bl a. =vice undertaking qgaged predominantly in any one or 
-more af.the activitiea qe~if ied in clause (ee) if t h e  gmss annual incoma 
of s m h . n n d a ~ ~ f r o m  mch activity or activities for the amounting 

' 

year of auch undertaking preceding the period in respect of which the 
duty L levied i8 grater than tbe mas w d  income of suoh u n d d -  
ing for tbat amounting year from such man~facture or produotion, 

i ( b )  .ahaH,iam€il suoh gross annual-inmmeis avhlable, be deemed t9 he 
an u n d ~ . i W i n g . w d m  aub-o l i lu~~( i ) sr ,  ue.the ow-may be, mb- 
&use (ii) of clam (a), on the b d s  of the deolaration made by the 
a l p d ~ l t o ; s ~ ~ b b a u t b o r i b y : w t b e  43bh:Gomrnrnant may,-by notifica- 
tion in the ' O f f i d  Gazelb, speoify ; and on the availability and veri- 

I fic&on,of.~wh kwrne, +as wtderhbg ahallrbettraated .srr:S-iti had d- 
ways been the undertaking to whhh sub-clause (i) or, as the Case mapbe, 
mb-&use (G) of clause (a) applied, having regard to anoh invme;" j 

(a) the following clause dull be and shall be deemed alwaj8 ta .bye ad: 
llof beeed8nb~b$etd fm tb period (wmmencing on1 the, dab of m i n g  -in.inlo 
losr 

fome of the Bombay Electricity Duty (Gujarat Amendment) Act, 1985 
d mdhg a the 21st JnIy, 1987, .amel J + 



"(w) '.'qwice- wd&&ing" .WW an plzldwhkhg wbicb in eng ed 

pe w t l y  in all or of the &aim, ;imap&P~ 
3 1  'ther dl or any of them activi.tiea resnIt in the manufwtizre 'tir 
@modnotion of  goo+^, namely :- 

(*I &pa&, renovation, remaditioning, restoration, restitution or 
~premm~iion, 

(v) drawing, stretbGB, twisting, m b g ,  re;rolling or orientation of 
non-ferrous and ferrous mate&, i n o ~ ~ i h q  stainleas steel materiala, 

(tri) . case hardening, aoarboni4n.g or any other ' m k e  fxeatment, 

(tdi) coating bf any s&he with a ~ y  mahriaI, 

I 

(b) auoh other &idty as the bate ( 3 b v e ~ g t  map, bg, n~~fim- 
. $ion. in. the 'm. W, $I&'; 

"(ee) "wvioe undertam" wape an un w&uh is m$ 
. pedominsnt!y in all- or ad jr of Be fplldlding=4, irre.ip&$i ~f 
;*hether all or any 6f.thde s o B i ~ i h i ~  re&& in &e pn$adme or the 
.production of gmda, namely :- 

(u) oase hardening, ~ a r b d k g  -er any other sub treatment, 

(viol sueh other aotivity the S h h  Qovernment may, bynotifioa- 
:fion in the @$d . . , . Qm,, ., . ?, ?p!f?;' ' 
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3. (1) Kotyithtandiug anything conbained in any judgn~cnt, dccrce or , 

order of any aourt or other authority to the contrary, any levy or payment 
of clcct.ricii;j. duty made or purporkug to have beell made by or t o  the State 
Go\*crrlmenh in respect of ally service ~mderksking and any netion or thiug 
tnkcn or dofir! in rpini.io11 to such I c x ~  or payment undm thc  provisions of 
the pfil l~i)'~1 Act (Ill~iilg I.,lle period heghuling wit11 the ct~rnmcn~enicnt of tlic Qq* 

17 of Bombay Electricity Duty (Cujtrraf Ameuhnent) Act, 1983 and cading with lam, 
the d ~ y  i~nmcrlintcly prcccdillg tlic date,of thc co~~uneuccnlent of thifi Act, shall 
be dcr~ ied  r o hr: a? Valid and effective ns if such levy or pnpicl!t or such action . 

:IT thing had bee11 ~ntlcje, takcu or donc under the prinoipal Act. ur amended 
L,g this Act-, and accordingly-- 

(a) all acts, p~ocecdings, or thing8 done or taken by the Govcrumcut or 
by auy officer of the Government or any other authority in couiicction with 
the levy tutd paymest, of electricity d ~ t g  in respeot of any s e ~  vice under taking 
shall, for all purposes, be dccmed to be and to have alwap heen, done or 
tsken in  accordance with law; 

(b) it shall be lawful for the Cotlector of El6r:tricity Duty t o  deoidc any 
m e  relatiug t o  the payment of electrioiLy duty in respect of any service under- 
taking in aocordahcc with the prinoipal Aot as emended by $his Aot; 

(c) no suit or other proceeding ahell be maintained or continued in any 
court or before any authority for the refund of any suuh duty, and no court 
shsU enforce any decree 01 order direot ing the refund of any suah duty. 

(2) For removal of doubh, it is hereby dedarcd that nothing in sub-section 
( I )  !hall be consbmad as proventug any person- 

(a) from questioning in accordanoe wit$ Ghe provisions of the prinoipal 
Act as amended by this Act, any levy or papent of duty refme4 to in 
sub-section (1); at 

(b) from olaiming refund of any duty paid by him in excesa of 
the imounb due from . him by may of duty under the principal Act as 
amended by this Act, 

EM*.-Tor the purpose of sub-section ( I ) ,  "Collector of E!Iectricitp 
Duty" means a person appointed as such by the Stab Chvemrnent for the 
administration of the principal Act and the rules thereunder. 

4. (1) The Bombay Electricity Duty (Qujaret Amendment) Ordinanm, Cb 
1988 is hereby repealed. 0rd 8 of 

(2) Notwithstanding such repeal, mything done or any aotion taken 1- 
under the principd Act as amended by the said Ordinance shall be d-ed 
t o  have been done or taken under the principal Act as amended by tbis Ad. 
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PART-  IV 
Aels of the  jarat at Legislature and Ordinances promulgated 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the 

Governor on the 3 1 st March, 2002 is hereby published for general information. 

V. M. KOTHA-, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 7 OF 2002. 

(First published, after having received the assent of the Governor in the 

"Gujarat Government Gazette", on the 3 1st March, 2002). 

AN ACT 

further to amend the Bombay Electricity Duty Act, 1958. 

It is hereby enacted in the Fifty-third Year of the Republic of India 
as follows :- 

1. (1) This Act may be called the Bombay Electricity Duty (Gujarat short title a d  

Amendment) Act, 2002. ~ m m m c m e n t  

(2) It shall come into force on the 1st April, 2002. 

Born. ra of 2. In the Bombay Electricity Duty Act, 1958, in Schedule I, in Part I, Amendment of 

1958. in item (71, in column 2, for the figure and word "60 per cent.", the figure Schedule I to 

and word "45 per cent." shall be substituted. 1958. 

8-1 _ ..- 
ZV-EXS-1 GOVERNMENT CENTRAL P m S ,  GANDHENAGAR 
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PART- 1V 
Acts of the t&Jahm and Oldbunas pmrnu@td 

and R e g w M h s  made by the Governor. 

The following Act of the Gujarat Legislature, having been assented 
to by the Governor on the 17'"une. 2004 is hereby published for general 
information. 

S. S .  PARMAH, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

(First published, after having received the assent of the Governor in 
the "Gujarat Government Gazette". on the 18'"une, 2004). 

further to amend the Bombay Electricity Duty Act, 1958. 

It is hereby enacted in the Fifty-fifth Year of the Republic of India as follows:- 

1. (1) This Act may be called for Bombay Electricity short title 

Duty (Gujarat Amendment) Act, 2004. and 
commence- 
ment. 

(2) It shalt come into force on the 1'' July, 2004. 

Bom.XL of 2, In the Bombay Electricity Duty Act,1958 (hereinafter Amendment 
1958. referred to as "the principal Act"), in section 3, in Of secti0n3 

of Born. XL sub-section (21, after clause (iii), the following clause 
19ss. 

shall be inserted, namely :- 



a in respect of pumping water for 
agricultural irrigation ' purposes including 
energy consumed for lighting the  premises 
used as a pump .- house;". F 

Amendment 3, 
of Schedule 

In the principal AEt, In Schedule I , in Part I, 

I to Born. item (6)  and the Explanation thereunder shall 
XL of  1958. be deleted. - . 

Amendment 4. 
of Schedule 

In the principal Act, in Schedule I l l  in Part I ,  in 

II to B O ~ .  item (6), in column 2, for the figures and 
XL of 1958. words "20 paise ,per unit ", the figures and 

words "40 paise per unit" shall be 
substituted. - 
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PART 1 V 

Acts of the Gujarat Legislature and Ordinances promulgated 
and regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been 

assented to by the Governor on the 23rd March, 2005 is hereby 
published for general inforn~ation. 

S.S. PARMAR, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Depar-tment. 

GUJARAT ACT NO. 22 OF 2005. 

(First published, after having received the assent of the Govenior 
in the "Gujarat Govel~unent Gazette", on the 23rd March, 2005). 

ANACT 

further to arneiid the Ro~ribay Electriciry Duty Ac (, 1958. 

It is hereby enacted in the Fifty-sixth Year of the Republic of 
India as follows :- 
I ,  (1 )  This Act may be called the Bombay Electricity Duty (Gujarat short tit!, ,,d 
Amendment) Act, 2005. conm~encen~ent . 

(2 )  It shall come into force on the 1" April, 2005 

Amendment of 2. In the Bombay Electricity Duty Act, 1 958 (hereinafter referred to Boni. XL of 

Schedule 1 to as "the Principal Act"), in Schedule I, in Part I, - 1958. 

Born. XL of 
1958. (1) in item ( I ) ,  the words "or educational purposes" and the 

Explanation 'thereunder shall be deleted; 
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(2) after item (I ) ,  the following items shall be inserted, namely :- 

I 2 

"(1 A) For energy consumed by a consumer 
in respst of premises used for 
educational purposes - 
(a) in rural areas 15 per cent. of 

ionsumption charges. 
(b) in urban areas - 

(i) where the total 20 per cent, of 
consumption per month does consumption charges. 
not exceed 40 units 

(ii) where the total 35 per cent. of 
consumption p a  month consumption charges. 
exceeds 40 units. 

Explanation.- "Educational purpose" means the purpose of 
imparting education by an approved school as defined in clause 

LXl of 1947. 
(2) of section 2 of the Bombay Primary Education Act, 1947, a 
recognised school or a registered school as defined in clause (q) 
or, as the case may be, clause (s) of section 2 of the Gujarat 
Secondary Education Act, 1972, or a University established by l8 "f '972.  

any law for the time being in force in the State, or a College 
afiliated to, or an institution recognised or approved by each 
University. 

(1 B) For energy consu~nption by Hostel for 1 5 per cent, of 
students. consumption charges."; 

(3) in item (2), in column 2 ,  for the figures and words "30 per cel~t.", 
the figures and words "1 5 per cent." shall be substituted; 

4 )  in item (31, in column 2, for the figures and words "45 per cent.", 
the figures and words "3 5 per cent." shall be substituted; 

( 5 )  in iten1 (41, in sub-item (b), in C O I U H ~  2, f01- ihe figures arid 
words "45 per cent.", the figures and words "35 per cent." shall be 
substituted; 

(6) in item (3, in sub-item (a), in column 2 ,  for the figures and 
words "20 per cent.", the figures and words "15 per cent." shall be 
substituted; 

(7) in item (7), .in column 2, for the figures and words "45 per cent.", 
the figures and words "3 5 per cent." shall be substituted. 

PIrnendment of 3. Tn the principal Act, in Schedule 11, in Part I, in item (71, in 
uchedulc to columrl2, for the figures and words "70 paise per unit", the figures and 
'on'. XL of 1958. words "40 paise per unit" shall be substituted. 

Goveroment Central Press, Gandhinagar. 
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PART IV 
Acts of Gujarat Legislature and Ordinances promulgated 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by 
the Governor on the 15th September, 2005 is hereby published for general 
information. 

S, S. PARMAR, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 27 OF 2005. 

(First published, after having received the assent of the Governor in the 
"Gujurat Governmettt Gazette" on the 1 5th September, 2005). 

AN ACT 

fwther to amend the Bombay Electricity Duty Act, 1958. 

It is hereby enacted in the Fifty-sixth Year of the Republic of India as 
follows:- 

1. (1) This Act may be called the Bombay Electricity Duty (Gujarat short title 

Second Amendment) Act, 2005. and 
commence 

(2) It shall come into force on the 1" October, 2005. 
rnent. 
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Amendment of 2. h the Bombay Electricity Duty Act, f 958 (hereinafter referred to   om. XI 
section of Born. as "the principal Act"), in section 3,- 1958. 

XL of 1958. 

( 1 )  in sub-section (I ) ,  for the brackets, figures and letters "(2A), (2AA), 

(2AAA)", the brackets, figures and letters "(ZAA), (2AAA), (2B)" shall be 
substituted; 

(2) in sub-section (21, for clause (vii) and the Explanation thereunder, the 
following clause and Explanation shall be substituted, nam'el y :- 

"(vii) for motive power and lighting in respect of premises used by 
a new industrial undertaking for industrial purpose, subject to such terms 
and conditions as may be prescribed, for a period of five years from the 
date on which such industrial, undertaking begins to manufacture or 
produce goods for the first time: 

Provided that no new industrial undertaking shall be entitled for 
exemption from payment of electricity duty under this clause, unless it has 
obtained a certificate regarding eligibility for such exemption in prescribed 
form by making an application therefore in such form, within such period 
and to such officer as may be prescribed. 

,Explanation. - For the purpose of this clause "a new industrial 
undertaking" means any irtdustrial undertaking which- 

(a) is not fonned by the splitting up or the,reconstruction of a business 
or undertaking already in existence in the State; or 

(b) is not formed by transfer to a new business or undertaking of a 
building, machinery or plant previously used in India for any 
industrial purpose, of such value in relation to total value of the 
aforesaid investments, as the Statc. Government may, by 
notification in the OfJicial Gazette, specify; or 

(c) is not an expansion of the existing business or undertaking in the 
State."; 

after sub-section (2AAA), the following sub-section shall be inserted, 
namely :- 

"(2B) (a) Nothing contained in this Act as amended by the Bombay 
Electricity Duty (Gujarat Second Amendment) Act, 2005 (hereinafter 
referred to as "the amending Act of 2005") shall affect aily exemption Guj 27 

granted to an existing industrial undertaking before the 1" October, 2005 
and such exemption shall continue for the period provided in clause (vii) of 
sub-section (2) as if the amending Act of 2005 was not passed. 
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(b) Notwithstanding anything contained in clause (vii) of sub- 
section (2) as amended by the amending Act of 2005, any existing 
industrial undertaking which was eligible for exemption under the 
provisions of clause (vii) of sub-section (2) before the 1'' October, 2005 but 
which did not avail of such exemption before that date shall be eligible for 
such exemption under the said clause (vii) as if the amending Act of 2005 

was not passed. 

Explanation.- For the purpose 'of this sub-section, an existing 
industrial undertaking means an industrial undertaking -which exists on the 
1'' October, 2005 and which manufactures or produces goods but does not 
include an undertaking which manufactures or produces any kind of food 
and drinks meant ordinarily for consumption on the premises of the 
undertaking.". 

3. In the principal Act, in section 4, in sub-section (3A), in clause (b), for the Amendment 

words "five years in aggregate", the words "five years in aggregate, if deferment is of section 

allowed for- hundred per cent, of the payment liability of electricity duty and not 4 of Born. 
XL of 1958. 

exceeding seven years in aggregate, if deferment is allowed for fifty per cent. of 
the payment liability of electricity duty" shall be substituted. 

i 4. In the principal Act, section 8 shall be re-numbercd as sub-section (1) of Amendment , 
that section and after sub-section ( I )  as so re-numbered, the following sub-sections of section 

shall be added, namely:- 8 of Born. 
XLof 1958. , 

"(2) Where any sum due on account of electricity duty is collected by 
the licensee but not paid to the State Government w i t h  a period of six months 
from the due date of payment thereof, such licensee shall also be liable to pay 
penalty on such sum (not exceeding 12 per cent. per annum) as the State 
Government may, by general or special order fix and the sum together with 

interest and penalty shall be recoverable either through a civil court or as an 
arrears of land revenue. 

(3) Where any sum due on iccount of electricity duty is paid by the 
consumer but the interest due thereon is not paid by such consumer within six 
months from the date of such payment, such consumer shall also be liable to pay 
penalty (not exceeding 12 per cent. per annum) on such sum as the State 
Government may, by general or special order fix and such sum together with 
interest and penalty shall be recoverable either through a civil court or as an 
arrears of land revenue. 

(4) Where the consumer or, as the case may be, the licensee is liable to 
pay electricity duty, penalty or interest and he makes payment of an amount which 
is less than the aggregate of the amount of electricity duty, penalty and interest, the 
amount so paid shall be first applied towards the amount of interest, thereafter the 
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balance, if any, towards the amaunt of penalty and thereafter the balance if any, 
towards the amount of electricity duty. 

( 5 )  The State Government may, by general or speciaI order, waive the 
whole or any part of interest or penalty payable under this section in such 
circumstances, on such terms and conditions and for such period as may be 
prescribed. ". 

amendment of 5. In the principal Act, in section 9, for the words "one thousand rupees", the 
section 9 of 
Born. XL of 

words "ten thousand rupees" shall be substituted. 

1958. 

Amendment of 6. In the principal Act, in section 12, in sub-section (2),- 
section 12 of 
Born XL of (1) before clause (a-1 ), the following clause shall be inserted, namely :- 

1958. 
"(a-2) prescribe the terms and conditions subject to which new 

industrial undertaking shall be entitled for exemption from payment of 
electricity duty under clause (vii) of sub-section (2) of section 3;"; 

(2) in clause (a-1), after the words ''within which", the words "and the 
oficer to whom" shall be inserted; 

(3) after clause (dl, the following clause sha11,be inserted, namely :- 

"(dd) prescribe the circumstances in which, the t e r n ~ ~  and 
conditions subject to which and the period for which the interest or penalty 
may be waived under sub-section ( 5 )  of section 8;". 

Amendment of 7. h the principal Act, in Schedule II, in Part I, for the item ( 5 )  and the 
schedule of Explanalion thereunder, the following item and the Explal~ation shall be 

of substituted, namely :- 
1958. 

" (5)  For energy consumed by an industrial 
undertaking not being an undertaking to which 40 paise per 

item (2) or (4) applies, other than energy consumed unit. 

in respect of any of its premises used for residential 
purposes. 

Explanation. - Any energy consumed by thc 
industrial undertaking for ins tallation of addi tionaI 
plants, machineries and equipments of such 
industrial undertaking shaH be construed as energy 
consumed by the industrial undertaking.". 

Government Central Press, Gandhinagar 
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PART IV 

Acts of the Gujarat Legislature and Ordinances promulgated 
and Regulations made by the Governor. 

(The following Act of the Gujarat Legislature, having been assented to by the Governor 
on the 30th March, 2007 i s  hereby published for general information.) 

H. D. VYAS, 
Secretary to the Government of Gujarat, 

hgislative and Parliamentary Affairs Dep arbnent . 

GUJARAT ACT NO. 6 OF 2007. 

(First published, after having received the assent of  the Governor in the 
"Gujarat Government Gazette", on the 30th March, 2007). 

further to amend the Bombay Electricity Duty Act, 1958. 

It is hereby enacted in the Fifty-eighth Year of the Republic of hdia as 

follows:- 

1. (1)This Act may be called-the Bombay Electricity Duty Shorttitleand 

(Gujarat Amendment) Act; 2007. commencement. 

(2) It shall come into force on the I April, 2007. 



7-2 GUJARAT G O V E U M m  GAZE3TE EX. 303-2007 PART-TV 

Amendmnt of 2. III the Bombay Electricity Duty Act, 1958, in Schedule I, in km. XL of 

Schedule I to Part 1,- 1958. 

B O ~ .  LX of (I)  in item (I),- 
1958. (a) in sub-item (a), in column 2, for the figures and 

words '20 per cent.", the figures and words "10 per 
cent." shall be substituted; 
@) for sub-item @), the following sub-itern shall be 
substituted, name1 y:- 

" (b) in urban areas 20 per cent. of 
Consumption 
charges. "; 

(2) in item (I A), - 

(a) in sub-item (a), in column 2, for the figures and 
words, "1 5 per cent.", the figures and words "1 0 per 
cent. " shall be substituted; 
(b) for sub-item @), the following sub-item shall be 
substituted, name1y:- 

" (b) in urban areas 20 per cent. of 
Consumption 
charges. "; 

(3) for item (lB), the following item shall be 
substituted, namely:- 

"(I B) For energy consumption 
by Hostel for students 

(i) in rural areas 10 per cent. of 
Consumption 
charges. 

(ii) in urban areas 15 per cent. of 
Consumption 
charges. "; 

(4) in item (31, in column 2, for the figures and words 
"30 per cem.", the figures and words '25 per cent." shall 
be substituted; 

(5 )  initern(4),insub-item(b),incolumn2,forthe 
figures and words "30 per cent.", the figures and words 
"25 per cent." shall be substituted; 

(6 )  in item (7), in column 2, for the figures and 
, . 

words "30 per cent.", the figures and words "25 per 
cent." shall be substituted. 

-..--------*+-- 

Government Central Press, Gandhinagar. 
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